IN THE INCOME TAX APPELLATE TRIBUNAL, CHANDIGARH BENCH “A”, CHANDIGARH
(VIRTUAL COURT)

st . & dqA, 3uremer va s R.Te. A9, FRF EET
BEFORE: SHRI. N.K.SAINI, VP & SHRI , R.L. NEGI, JM

3R 3T ./ ITA No. 739/Chd/2019
fAEROT 9¥ / Assessment Years : 2011-12

Ms. Jyoti Gupta TATH The ITO,

475-A, Model Town Extension W-6(4)

Ludhiana — Punjab Rishi Nagar, Ludhiana

Punjab

TR o@r G./PAN NO: ABZPG5062A

3rdreredi/Appellant g di/Respondent
R fr 3 A/Assessee by : Shri Ashwani Kumar, CA
TSEd Hr 3R A/ Revenue by : Smt. Meenakshi Vohra, Addl. CIT

geAdr$ T ar@/Date of Hearing : 20/01/2021
3¢HIYUTT FT dRI@/Date of Pronouncement : 20/01/2021

3reer/Order

PER N.K. SAINI, VICE PRESIDENT:

This is an appeal filed by the Assessee against the order of the Ld. CIT(A)-3,
Ludhiana dt. 14/03/2019.

2. The Ld. Counsel for the Assessee furnished an application for withdrawal

of this appeal stating therein as under:

Subject: Request for permission to withdraw appeal in the case of
Smt. Jyoti Gupta...A/Y 2011-12.... PAN: ABZPG5062A

Sir,

Respectfully it is submitted that ITA No. 793/Chandi/2019 in the
case of Smt. Jyoti Gupta is pending for adjudication before the
Hon'ble Bench. The petfitioner seeks permission to withdraw fthe
above captioned appeal as the appellant has moved before Ld.
Principal Commissioner of Income Tax-1, Ludhiana under “Vivad Se
Vishwas Scheme”. Also, Form 3 has been issued by Ld. PCIT-1,
Ludhiana on 27.11.2020, copy of the same is enclosed.

Thanking you

Yours faithfully



3.

Sd/-

(Ashwani Kumar)

C.A
Counsel for the Appellant

During the course of hearing the Ld. Counsel for the Assessee submitted

that since the assessee has availed the immunity scheme i.e; Vivad Se Vishwas

and the Income Tax Department has since issued Form 3 bearing Certificate No.

751804270271120, in response to the application filed by the assessee, under

section 5(1) of the Direct Tax Vivad se Vishwas Act, 2020, therefore the appeal

of the assessee may be allowed to be withdrawn.

4, The Ld. DR did not object if appeal of the assessee is dismissed as
withdrawn.
5. In view of the above the appeal of the assessee is dismissed as withdrawn.
6. In the result, appeal of the assessee is dismissed.
(Order pronounced in the open Court on 20/01/2021)
Sd/- Sd/-
HR.UA. A ue.&. 4,
(R.L. NEGI) ( N.K. SAINI)
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